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ISSUES FOR CONSULATION- Our responseas :

f ind onses:

1. Arg the figures in Annexure B3 represanialive for the differant genres of
hrogdeasters? Whal according (o you are the correct represeniative figures?
When providing representative figures, please provide figures for the genre,
and nod of your company.

2 Are the figures in Annexure BS representative for aggregalors? What
aocording o you are the cormect representafive figures? When providing
representative figures, please provide figures for the category, and not of yolr
COATEany.

2 Are fhe figures in Annexure BY representalive for the nalional MEGs? What
according fo pou are WMe correct representalive figures? When providing
raprasantative figures. please provide figures for the category. and not of your
COMpany,

4, Are fthe figuras ln Annaxurg 87 reprasenfative for the reglonal MS057
Whiat according to you are the comect represantative figures? When providing
representative figures, please pravide figures for the categary, and nof of your
CONTTLEN .

5. Are (he figuras n Annexure B9 representative for the LCOs with = 500
subscribars? What according (o you are the comact epresanfative figues?
Whan prowiding  representafive figures, please provide figures for the
category, and not of your compary.

& Are the figures n Annexure B9 representative for the LCOs with =< 500
subscrbers? What according fo you are the comect represenistive figures?
Whan prowviding representafive  figures, please provide figures for (he
calegory, and nol of your company,

Ans. Our revertz on above ques 1 to 6

On M50 { National) model:

The carriage revenus should be govemed by the market scenario only, Even with
this the EBIDTA is barely arcund 4%, If this this amount were fo go down,

regulatory supporl for enhancing subscription and othes incertives o MS0Os wall
be raquired for Cable MS0Os to stay in business in a transoarent way

On LCO model: c'_———:h_m}h.h\ Q::\
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The revenues are conservative and costs are high, The deciaration of a LCO
varies from 15% to 30% of its actuai subscribar base

The overall costs if calculated for the total revence of the nperators per, than tha
costs of contant, collection and maintanance will ke much lass

The collection costs per sub basiz can be around Rz 10 10 Rs. 15 per munth/psr
sub The maintonance is mainkly dono by the MS0s for LCOs and whensver any
cablz change and ofther minor issues for quality s raquirec for subscribers, (! iz
normaily charged by LCOs, Hence, the maintenance costs can ba at best around
Rs 15 per sub/'manith

Cansidering above LTCOs profitability margins are much higher and ESIDTA
should be considered highar aciordiray

2.7, Whal according to you o5 the aversge analog manthly cable bili s pour
state or st an all India Level? x

Ana. Average monthly cable billtin Funjab would ba Rs. 150/ incl taxes, And at
an All India level, average monthly bill would be Rz, 150/ to Rs. 175/ incl
laxes, '

QB s ithe market for cable senvicas in non-CAS charactenzaed by the folfowing
ISELES:
(i Under repoding of the anaiug subsoiber base,

Ans.  The so called under reporiing of the anclog subscriber basz is because of
the exorbitant and unrealistic rates charsed and the bouguet enforced by the
broadcastars

If sy LCO is to declare the comect subscriber base he will not e able to susiain
his business. 100% reporting woukd result in 8 subscriber paving Rs.1200/-and
broadcasters taking ower Rs 10004- for tha antire spactrum,

i) Leack of irangparanc) it busnass end fransaction imodals

Ans. Tancparency can only coma Hirough digital addressanle system,

The LOO'e fear that the incregzeo ceclaratiors @t prevalling pay channst
rates and nogotiating scenario would be useo by the pav broadeasiers to
coraprataly ruin their bueiness by charging unreatiztic fees.

i Differential pnoing &l Redad lsvel

Ang. The paying capacities varas from city (o city, [ocality to loczlity and
from sirata 1o sirata depanding upoes, tielr reavirements snd capabifiies o

~meovar W |
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pay. A high end subscriber would want all the premium movies ! sports
channels and will be willing to pay for it which would not ba tha case for a
subscriner lving in LG area.

vl Incidents of carrage and placsment fea

Ans, Cariiage and placemsnt fee is not 8 uiiversal pharamenen and iz
limited lo cerigin markets catered by TAM only, which is & fraction of tois!
market |t iz nothing but & share of advartisermeant revenue which broadcasters
earn when they are placed on certain frequencies ( bands and are abls to
monetize mare from advertising agancies.

1. This is & contract between 2 parties based on the broadcaster's

strateqies
2. This is part of their ghannel gromaotiond initiatingd launch! brand
© buiilding strateqy

3. Rioadcastars want channels to be carried on particular eguencies
b.nﬁﬁﬁ on' their research and 1o generate hioher advertising
revenues. Similar to FMCG companies who wanl producls

at & paricilar place arges for il
4. Broadeasters launch new channels. increasing pavouls to them

The MSOs Provide the channsls to consumers without charging
anything extra Thay incur costs but recelve ne increase in revenues

Promotion, brand buikding, placement income is ane of the ways i
recover such cosle

We have today over S00 channels oul of whizh around 432
channeiz are pay and resi are  Frae to Alr, which = in the iatio of 1:3. All
theze 132 pay channeis are in threa s four bouguets whereaz the chsnna!
carying capacity on all analog natworks is not mare than 80. By virlue of thei
dominant posiilen and their agreements. The top pay broadsasters eocupy &l
analog frequencies leaving very faw freguencies to Free 'to Air channels,

i) Incidents of States and Region based monopoies

fins. This 15 2 siustion based |issue Gul the tariff ordar ara fransparent
and the regulatians are empowened to ensure smooth busmuss transar'f.ﬂrts
in 8 compatitive envirenment,

volfeioralipn smong 5 -fana-ha.fde.rs '

N

(v}  Frequent dispute and |
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Ans. Following issues can be sighted for this

1) Unrealistic termsiraies imposed by pay brosdoasters lead to disputes

2} Lack of any infrastructure/mandate fo protect the interest of stakehciders
alzo leads fo disputes,

3y Lack of trust amorng stakehplderz in the absence of any foolproof
mechanism o check operations at vanous evsis,

Q% Are thess issies sgversely impacting aficisncy in the markel and Bading
to market failire?

Ans.  Yes as this entire business s nol regulated and withoul any checks aind
measuras. The market is dominantly controlled by the broadcasters who are
vartically linked to the MS50s and the growth of MSO s dependent on content,

Ernadoastars Gre fiercely sromoting growth from DTH but at the same time aie
damanding and gatting revenue growth from MSE0s | LOOs despite tha fact that
Erth thess are compsting I the same flzid and fosing ground fo incunbent
miayers, Sovernmant is not taking steps to aither implement CAS or digitalization
plan which iz leading to losses o MESOVLCO and with no new invastmant ceming,
efficiency |5 getting eroded =nd may lesd to market failure for cable § not
addressed immediataly,

C10. Which of the folfowing methodology showld be followed (o reguiste tha
wholesale tanff in the non —CAS areas and why?

i Ravanug Share,

A, Yes but in 2n acdressehls” EcEnaﬂ-" { 20% o I!..'II.'J'-I:'IdE'd".-ﬂu'I"E- and Tf‘ i
for M5S0 ond LCO )

in FBatalt munus

Ans. Mot posasble n o2 non addressable regime where the ase s
negatiaied.

K Cost olus.

Ans. rot Possibie in a non addressable regime, the figures arived would s

natiorak, | i — \N1 r*\\\ I:I i -
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Q.11 IF the revenue share modsi is used fo reguiate the wholesale fanlff what
should e the prescribed share of each stakeholdar? Please provide supporing
data?

Ans. MSOs 30%, LCOs 40%, broadeasters 30% The same ratio would ba
applicable since it is the MSO and LCO who bear the major cost of upgradation,
headend mainenance, digitaiization, network etc. As far as broadcasters are
concemed, they recover their cost not only by subscription but Dy advertisemeant,
Many also ccliect revenue from India and abroad from the same content on
miditipla platforms.

UAZ I the cost plus model is used to regulate the wholesale tarft. should it be
genre wise or channe! wise?

Ans,  Ifthe cost plus modsl is used, il should be channal wise, to avoid disoutes,
Each channef fesis that their programming is the best and should not be
compared to others in the same genra,

.12 Car forbesrance be an option fo regulate wholesale tariff? IF yes, how to
ensurg hat {1l broadcasters do not incresse the price of popular channeis
arbitrarily and (i) the cansumers do not have to pay a higher prica.

Ans.  No. Subscription tariffs needs to be regulated ill tha time addressability is
mandatec and market is mature ensush ooth for competition and forbearance,

L4 What is your view on the prmopozal that the brogdcasiers recover the
content cost from the advertisement revenue and carriage cast from subschiplion
revenue? If the broadeaster is fo receive bolh, advertisement and suoscrplion
revenue. whal according fo you shouwld ba the ratio batween the lwo? Pleass
indigats this ralio at the genre levels?

Ans. At present, broadcasters are recovering 80-85% from advertisemant and
15-20 % from subscription and the same sheuld be allowed.

Indicating the ratio genre wise would be difficult as each channel has diffesent
viewarship within the gensa.

Q.15 What is your view on continuing with (he existing system of tariff ragulation
based on freezing of a-la-carte and bouque! rates as on 1. 12.2007; and the rale
of new channels based on the similarity principle at wholasale level!? You may
also suggest modifications, if any, including the pedaedicity and basiz of increase

W1 EEA celings.
—— e e \ ]
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Ans  Must continue confinue both for customers and Broadcasters. New
channels must be ala carte and not added on with any existing bouguiet
Broadcaste:s would use the same to maximize revenuss irespective of the
content, quslity and cosl.

The price freeze should be conzidered |n a genuine platform from Broadcasters
to M5O, Keeping price constant and every time asking for an incrcase in
subscriber base, anyway tantamount Lo circumvent price fresze!

We propose thal the price freeze should also include agreed subscriber base.
Any change in subscriber base number from the negotiated base can be onky
based on authentic evidence, either for increase or reduction.

Q.16 Which of ihe following methodologies should be foilowed fo regurais Hhe
retail iadff in nen-CAS areas and whe?

i Cost Plus

Ans. Not possible as most of the cost data can be inflated or manipulated.

i Conswitative approach

Ans. Consultative appreach has bzen tried but has not yielded anv results due
to differences batween the siakehoiders

i) Affordability tinked ' N

Ans.  Affordalility inked apricached bas been trled and is suceessful as fzr as |
tariff to the subscriber is conuerned by LCO, Commen consumer whe will suffer |
in non addressabie regime if affordability linked approach s done @way with,

Q17 Incase the affordability linked approsch is to be used for retail fanlf then |
should the tanif colings be prescribed (i) single at national level or (i) different

ceilings al Blate level or (i) A Sered ceiling ¢3 tiers) as discussed in paragranh

5.3.23 ar (v} Any odher,

Ans. A diffarent celings af Siale leval (i) i the sormect approach far subscribers
and the szma should be allowea.

Q18 0 caze of retall temif ceiling, showd a rafio Setween pay and FTA
channels or a minimum number of FTApay channels be prescribed? If so, what

shouwld be the ratichumber?
ﬁ:&“\\ “\\\
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Anz 30% paid and FO% FTA,

18 Showld the broadeastsrs be mandated fo offer thelr channels on a-fa-carde
basis o MEQsLCOsTIF pas, shawi the existing systerm conlinie or should there
be any modification fo the exizfing condilion associalted with i#?

Anz. Yes, broadcasters be mandated to offer their channels on a-la-care basis
to MSO0sALCO0s. The maximum rate should not be more than Rs. 5/- if the ceilings
for tarff from LOOs to subscriber is o be maintained efectively. Brozdcasters
should not break away from the negotiated subscriber base and demand more
subscrber numbers fo be deciared,

Q20 How gan & be epsured thal (e benefil of a-la-cane provisioning is passed
et the subsonbars?

Ans. Cnly by mandating the implemeniation of a digitized addrassable
enviranment ]

Q27 Are the MSO=s opting for g-la-carle after f was meandsted for the |
broadcasters fo offer their channels on a-la-carte basis by the 8" tanff |
amendment order dated 4. 10 2007, IF not, why? i

Angs. MB3Os are opting for a-fa-carfe choise it broadcasters are refusing snd

want to maintain the same revenue standards as in the case of bouguet |
puichasa by incréasing the agreed subescrlber base Irrespective of the number of |
channzis chosen, In cther words, denying the benefit of a-a-care (o I
=taksholdars. I

Q2E  Shouvid the camiage and placement fae be regulaled? If ves, low should it
be reguiated?

Ans. Mo, it can not and should not be regulated but could be done thru open
bidding process.

G123  Bhould the guantun of carmago and placement fee be linked o some
para.m_z.‘-iur:? If =0, wh.at are nase poramebers and how can they be lnked?

Ars:  Ng, It can not be linked o any paramaier 2s it is restricted to certain areas,

where TAM meters ar= nstaied,
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W24 Can a cap be placed on the qusntum of camege and placement fea? if s,
how showld (he cap be fixed?

Ans NO. I thara (s no cap oa the amount of advertisemeant broadcaster can
coliect, or 8 rent landiord can charge, then there should not any cap en carriage
and placemean fee,

Q25 s thers a need for & separafe deiinition of commercial subscrber in the
tan ordar?

Ans, For MNon Simr - 2 sar galegony hotels and  other commercisl
estabiishments are concerned the price of pay channsls s same. 3 star and
above hotels, clubs and restaurants can have double the rates than those which
apply toa nrormal household { per reom or tv based ). Sarvice must be provided
fhru MSOALCO and should not be forced to deal directly by broadcasters as
demanded by them. if any establishment has its own headend only then it could
daal dirently deal with the broadeasters

Q26 I tha commercial subsenber is to ba defined in the tanff order then doasz
the existing definffion of “Commerciat subscribor” resd to be revised? If yes, than
wiial should ba the nals delfnition for dhe commercial subsanbar?

Ans. Must be as méntioned abdve in answer to O 25,

Q27 In case e commercial subscnber s delined separafely, then doas ihe
present calegonzalion of identified commuercial subsenbers, who are nol irsaled
at par with the ordinary subscriber for tanlf dispensalion, need to be revised? |f
yes, hiow should if ba revised?

Ans. Yes, the definition needs to be revised as abowe and must have those
establishments which sre for public viewing and saming revenue thru such
viewerz who waich content at such establishments and pay for it For eg. Hotels,
resteuranis, clube, lounoes aic )

(28, Should the cable televisivn lenifif for thess genified commercial
subscnbers be regulaled? I¥ ves, then whet fs vour siggestion for fing the tanff?

Ans. For Four and Five Sta hotals, restzurants, clubs - the tarifi should ba
hwice the nodmnal eubscriber tanif. For anything elss from no slar to 2 sar, e per
raomyty tariff can b tha same as for a nopnal subscriber.

==k b
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028 Do you agree that compiete digitatization with addressabiity (a box
every household) is the way forsard?

Ans. Yes but, if majority broadcasters tum free to air then anaiog woeuld be a
reality but if all broadeasters turn pay then complete digitalization with
addressability would be a way forward,

Q30 What accarding to you would be an apprapriate dale for analog switch off?
Fieaza also give the key milestonas with time linas,

Ans. By 2015. First two years can see the Cat 1 citiss { Aclass ) turn digilal, in
the next 2 vears the Cal 2 cities { B and T class ) could ba targeied and then
onwards the rest cou'd follow.

Q31 What is the order of investment required for achieving digitization with
addressabiiity, al various stakeholdar levels (MECs, LCOs and Customers)?

Ans.  The investmeants can vary from Rs. 100 crores to Rs. 1000 crore. MSO
sharning would be 45%, LCO 0% and broadcaster 15 55,

Q32 Is there a need to prescribe the techniology/standards for digitization, if so,
what showld be the stendard and WP

Ans. Theré |s a need to prescribed standards for digitalization and already the
box etc. are as per BIS standards. We will also have i see that we address
Issues like open  architecture, commercial inter operability, technical inter
operability efc. to ensure the problems like MPEG 2 to MPEG 4 migration ete are
addressed before they become a problem

Q33 What could be the possible incentives that can be offered fo varous
stakeholders to implement digitization with addressability in the shortes! possible
time or make a susiainable fransiiion?

Ans.

. Tax free environment

SEL like facitities,

A-a-carta Pricing

Cheaper and 100% finarca to be made available

Frea laying of fibre netuork to be parmitted.

Subsidy on funding

Cost sharing of the upgrade must be done by broadcasters.

e Y, Wl
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W34  What Is your view on the structure of kcense whera MSOs are licensed
and LCOs are franchises or agenis of MSDs?

Ans,  Considering M50 being licensed the LCO also must obtain license to
ensure their basic credibility

Only  experenced players with credibility, financial support, reach and
infrastructure be allowed to get the license so as to ensure the high delverance
to consumars, '

Q35 What would be the best disclosure scheme thal can ensure transparancy
al afl levals?

Ans. Digitised addresibility from Broadeasters o MSO's ta LCO's, pre paid
madel for M5S0 to LCO to consumers

Q36 Should there be a ‘basic service' {group of channels) available fo sl
subscribers? What should consfitute the “basic service’ that is available fo ai
sub;cnbars?

Ans. free to @ir channels at a fixed cost sz per the availability of spectrum
analeg. On addressable digitized platform only the 2 national and 2 regional
channels must be permitted in the basic service on a STE,

Q37 Do you think there is a need for a coavmunication pragramme to eduocete
LCOs and customers on digitization and addressability to ensure effective
participation? if se, what do you suggesi?

Ans, Yes GovilBroadcastersMSO/LCO all must launch a mass communication
drive be sustained al least for two years to achieve the same. Funds must bi
allocated to MSO's to generate awareness amangst the common man for this
upgradation, All Broadcasters must be mandated to carry the publicity campaign
on their channels on a regular basis for the next 2 vears at least

L35 Stakeholders are free to raise any other issue that they feel is relsvani fo
fiie covisullaiion and give thelr cormments thereon

= Ans- Way Forward Issues:
Fut this cable service under the essential services sct,
Most of the burden to be met by cable industry. Henes sops must be provided

as mentionad below :
t—-—-=l—..
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1. Proper spacefinfrastructure must be provided for laying fibreon
ds, hi ays, cities ete and lity imposad an LRiles
wh inflic amafde to this and loss to M5S0

2. Single window permission for laying fibre on forest land, PWD land,
BRD land, Railways land, Irrigation dept land and all other govt dept

land.

3. Condition for acquiring ISP licence for faying fibre for an M5S0 must be
remowved

4. |nsurance cowver must be mandated for all such equipment/flibre
installed at any public/govt land/place.

5. Uninterrupted power supply to be provided to all MSO's/ Headend awners.

B. Tarms for acquiring broadband Qateways for M30'smust be subsidizerd

7. TRAI to ensure that the broadcaster clears all dues peraining to

carnagefrevenue sharing with all MSO's an a timely basis.
8. Shifting of LCO's from one MSO to another must be after after abtaining a
no duss cerlificate from the prasent MSO

9. DTH must be restricted to personal home viewing enly and must not

be available for view in_restauran no r ot two-three star
hotals, clubs ar other commercial places as in the present scenario.
10 Govermnment and Regulatar must notify a clear-cut roadmap with timalines
toensure that pace of digitalization is hastaned
11. Digitalisation date for conversion cf apalog to digital addressability for pay

channels
’:—ﬂ%\“\—l\ ?\



